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SHRI K. P. UNNIKRISHNAN:
We are not prepared to withdraw it.

MR, SPEAKER: If he says that it
may be poetponed till tomorrow and
then he will be sending his reply....

SHRI K. P. UNNIKRISHNAN:
He has said something. He is pre-
sent in the House, and let him say
whether it is correct or not. There
is no question of any detailed reply.

MR. SPEAKER: It was a holiday
yesterday. It came late today. Let
the reply come from him.

SHRI K. P. UNNIKRISHNAN:
He is present herc. We do not with-
draw it. Let him say whether it is
correst or not.

MR, SPEAKER: We take it up to-
MOrTow,
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SHRI K. P. UNNIKRISHNAN:
There is no use postponing it. Let
him say whether it is correct or not.

MR, SPEAKER: The Member has
requested that if you are not accept-
ing his request to withdraw it he will
give a reply tomorrow. We will take
it wp tomorrow.
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SHRI K. P. UNNIKRISHNAN:
The Member is present here, It 1s
a straightforward question whether he
has uttcred it or not. He says he
will go into it and give a detailed
reply. The question is whether he
has uttered those words on the Chow-
patti beach or not; whether it has
been factually reported by the Indian
Express Bombay edition.

MR. SPEAKER: It is a simple ques-
tion to Mr. Madhu Limaye; (Inter-
ruptions). May I request you to please
sit down? Now, the question 1s whe-
ther he madc that statement. 1t is
a question of fact.
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PAPERS LAID ON THE TABLE

AIS (Cowpucr) Rures, 1373 anp
ANNUAL RxrorT OF CENTRAL VIGIL-
ANcE CommissioN ror 1971-72

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
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AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA), 1 beg to lay on the
Table

(1) A copy of the All India Ser-
vices (Conduct) Amendment
Rules, 1873 (Hind: and Eng-
lish versions) published 1n
Notification No GSR 405 in
Gazette of India dated the
21st Apnil, 1973, under sub-
section (2) of section 3 of
the All Indim Scrvices Act
1951 [Placed in Library See
No LT-4928/73]

(2) (1) A copy of the Annual
Report (ihindi and Enghsh
versions) of the Central
Vigilance Commission for the
year 1971-T2

(1) Memorandum (Hindi and
English versions) explaining
the reasons for non-acceptance
by Government of the Com-
mission’s advice 1 certain
cases mentioned 1n the above
Report

[Placed i Library.
4929/73]
Civil Defence (Amendment) Regula-
tions, 1973
THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) I beg to lay
on the Table a copy of the Civil
Defence (Amendment) Regulations,
1973 (Hindi and Englich versions)
published 1n Notification No GSR
382 1n Gazette of India dated the
14th April 1973 under section 20 of
the Civil Defence Act 1968 [Placed
. Library See No LT-4930/73]

REVIEW AND ANNUAL REPORT OF

INSTRUMENTATION L1p, KoTa FOR
1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE) I beg to lay on the
Table a ropy each of the following
papers (Hindi and Englsh versions)

See No LT-

MAY 2, 1978

Comm. an welfare of 5.C.
& S.T. Reports

under sub-section (1) of section 6194
of the Companies Act, 1956 —
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(1) Review by the Government
on the working of the Inmstru-
mentation Limited, Kota, for
the year 1971-72.

(1) Annual Report of the Instru-
mentation Limited, Kota for
the year 1971-72 along with
the Audited Accounts and the
Comments of the Comptroller
and Auditor General thereon

[Placed :n Library. See No LT-
4931/173]

PATENTS RuLEs, 1972

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR] ZIAUR RAHMAN
ANSARI) 1 beg to lay on the
Table—

(1) A copy of the Patents Rules,
1972 (Hind1 and Enghsh ver-
sions) published 1n Nofifica-
tion Noe SO 301(E) iun
Gazette of India dated the
20th April, 1972, under sec-
tion 160 of the Patents Act,

1970

(u) A statement (Hind: and Eng-
lish versions) showing reasons
for delay 1n laying the above
Notification

[Placed im Library. Sce No LT-
4932/73)

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

SIXTEENTH, SEVENTEENTH AND
EIGHTEENTH REPORTS

SHRI BUTA SINGH (Rupar) 1
beg to present the following Reports
of the Committee on the Welfare of



